
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI. 

Original Application No. I 09 of 2022 

IN THE MATTER OF: -

Vivek Kamboj& Anr. . ........ Applicant 

Versus 

Union of India & Ors. ....... Respondents 

STATUS REPORT ON BEHALF OF HARYANA STATE 

POLLUTION CONTROL BOARD IN COMPLIANCE OF 

. ORDER DATED 17.02.2022. 

1. That the above titled matter has been filed alleging non-

compliance of Solid Waste Management Rules, 2016 at Solid Waste 

Management site i.e. Village Bandhwari site. This Hon'ble Tribunal, 

while taking note of contentions made in present Original 

Application,vide order dated 17.02.2022 has sought report from a 

Joint Committee of State PCB, Divisional Forest Officers and District 

Magistrate, Gurugram and Faridabad. The relevant portion of order 

dated 17.02.2022 is being reproduced below:-

" 1. Grievance of the applicant is that solid waste is being 
dumped from the Bandhwari landfill site to the nearby forest 
areas of Aravalli falling in the Faridabad and Gurugram 
Districts of Haryana. The dumping of thesolid waste and 
leachate in the area is affecting the community at largeand the 
fragile eco-system of Aravalli forest. The same is also 
dangerous/or the wildlife of the area. It is submitted that this 



Tribunal in O.A No.514/2018 filed by the applicant in which 
issue of Violation of MunicipalSolid Waste Rules and discharge 
of leachate around Bandhwari landfill site was raised, has 
issued several directions and recorded the fact thatthere has 
been serious failure of · authorities in performing 
theresponsibility and directed the Chief Secretary of the State 
of Haryana topersonally monitor the compliances periodically. 
The Haryana PollutionControl Board inspected the outlet of 
leachate treatment plant and alsowater body in the forest area 
nearby to the Bandhwari Landfill and collected samples on 
12.08.2021 from the Common Municipal SolidWaste 
management Plant facility, Bandhwari and leachate pond on 
forestland adjacent to Bandhwari plant. The analysis of the 
sample collectedrevealed that untreated leachate is being 
discharged in the forest areawhich has formed a kind of 
leachate pond. It is submitted that dumpingof the solid waste in 
the forest area of Aravalli falling in Faridabad andGurugram 
District of Haryana is being done by MunicipalCommissioners 
and District Magistrates of Gurugram and Faridabad. 

2. Having regard to the seriousness of the allegations, it 
appearsnecessary to ascertain the factual position in the matter 
through a jointCommittee of the State PCB, Divisional Forest 
Officers and DistrictMagistrates, Gurugram and Faridabad. 
The State PCB will be the Noda/agency for coordination and 
compliance. The joint Committee may meetwithin four weeks 
and undertake site visit and look into the grievance ofthe 
applicant. Factual and action taken report may be furnished 
withinthree months by e-mail at judicial-ngt@gov.in preferably 
in the form ofsearchable PDF/OCR Support PDF and not in 
the form of Image PDF. " 

2. That it is humbly submitted that on similar issues pertaining to 

same site, an Original Application No.l 72/202lhas previously been 
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filed taking note of which this Hon'ble Tribunal passed the order 

dated 19.07.2021. The directive portion of the order dated 19.07.2021 

passed in O.A. No.172/2021 is reproduced below: 

"5. In view of above, to ascertain the factual status, we 
constitute athree-member Committee comprising CPCB, 
flaryana · State PCB and theDistrict Magistrate, Gurgaon. The 
Committee may visit the site, interactwith the stakeholders and 
take assistance from any otherindividual/institution and give its 
report within one month by e-mail bye-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR 
Support PDF with a copy to the Chief Secretary, Haryana. 
There port may inter · alia include causes of fire, reasons for 
unauthorizedpersons working in the landfill premises, progress 
on remediation of siteand setting up of waste processing plant 
in furtherance of order of thisTribunal dated 7.4.2021 in OA 
514/2018, steps taken by the MCG to prevent sliding of garbage 
mound due to fire and during monsoon andstatus of 
compliance of Rules on relevant aspects. The report may 
alsomention status of legacy waste dump site in terms of order 
dated17. 7.2019 in OA 519/2019. 

6. The Chief Secretary, Haryana may give response within 
one monththereafter about remedial action taken to comply 
with the law and stepstaken against erring officers for failure 
for long time to remedy thesituation resulting into such ugly 
situation. The monitoring mechanismin place to ensure that 
such failures do not happen may also bementioned. The report 
may be furnished by e-mail at j udicial-ngt@gov. inpreferably in 
the form of searchable PDF/ OCR Support PDF." 

3. That in compliance of order dated 19.7.2021, a Joint 

Committee Report dated 25.3.2022 has been filed m O.A. 

No.172/2021 mentioning about ground position at the site. The said 



Report dated 25.3.2022 was considered in review meeting held under 

the Chairmanship of Chief Secretary, State of Haryana and it was 

decided to direct that the Deputy Commissioner as Chairman, Senior 

Environmental Engineer from State Pollution Control Board and a 

Senior Officer of Central Pollution Control Board should personally 

join the field inspections · and then make recommendations. 

Accordingly, a Committee consisting of Senior Officers as mentioned 

above is to submit its Report as per mandate of order dated 19.7.2021. 

A copy of J_oint Committee Report dated 25.3.2022 filed in O.A. 

No.172/2021 is annexed herewith as ANNEXURE R-1. A copy of 

Status Report dated 12.05.2022 filed by State of Haryana in 

compliance of order dated 19.7.2021 of Hon'ble NGT is annexed 

herewith as ANNEXURE R-2. 

4. That after receiving the report from the Committee of the 

Senior Officers as referred in Para 3 above, requisite action shall be 

taken in the present O.A. also in coordination with all concerned 

Officers including Officers from Forest Department Haryana. 

Place: Gurgaon 
Dated: 26.05.2022 

. R-
\ Regional Office , urgaon North, 

HSP (Nodal Agency) 
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Date:   25-03-2022 

Joint Committee Report in the Matter of Poonam Yadav Vs M/s Ecogreen Energy Pvt. 

Ltd. & Ors. (OA No. 172/2021) 

1.0 Background 

Vide its Order dated July 19, 2021 in the matter of Poonam Yadav Vs M/s. Ecogreen 

Energy Pvt. Ltd. &Ors. (OA No. 172/2021), Hon’ble NGT issued the following Directions: 

Para 5 “----we constitute a three-member Committee comprising CPCB, Haryana State PCB 

and the District Magistrate, Gurgaon. The Committee may visit the site, interact with the 

stakeholders and take assistance from any other individual/institution and give its report 

within one month by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Support PDF with a copy to the Chief Secretary, Haryana. Their report may inter 

alia include causes of fire, reasons for unauthorized persons working in the landfill premises, 

progress on remediation of site and setting up of waste processing plant in furtherance of 

order of this Tribunal dated 7.4.2021 in OA 514/2018, steps taken by the MCG to prevent 

sliding of garbage mound due to fire and during monsoon and status of compliance of Rules 

on relevant aspects. The report may also mention status of legacy waste dump site in terms 

of order dated17.7.2019 in OA 519/2019.” 

2.0 Action Taken Report  

In compliance of Para 5 of aforesaid Hon'ble NGT's Order, Joint committee comprising of 

following members has been constituted: 

 

Sr. No.  Name & Designation of Officer Nominee  

1 Dr. Chandra Kant Dixit, Sc ‘C’ CPCB 

2. Ms. Akansha Tanwar, AEE, HSPCB, 

Gurugram Region (North) 

HSPCB, Gurugram Region 

(North) 

3. Sh. Darpan Kamboj, Tehsildar, Gurugram District Magistrate, Gurugram 

 

Details of Action taken by the Committee in compliance of Order dated 19.7.21 are 

enumerated in this section: 
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The Committee visited Bandhwari Landfill site on 18.10.2021 to verify facts and also 

interacted with the stakeholders including the applicant, Municipal Corporation of Gurgaon 

(MCG), M/s Ecogreen Energy Private Limited.  

The applicant Smt. Poonam Yadav was contacted telephonically to know her concerns 

regarding the landfill site and she submitted that the major concern was the fire on 

11.07.2021 at landfill site and non-compliance of Solid Waste Management Rules, 2016 at 

the Bandhwari landfill site. 

Municipal Corporation, Gurugram (MCG) and Municipal Corporation Faridabad have 

concessionaire agreement for Development of Integrated Solid Waste Management 

(collection, transportation, processing and disposal) in Faridabad-Gurugram Cluster. The 

Concession Agreement was signed on 14.08.2017 for a period of twenty two years i.e. up to 

2039. As per the Clause 5.8 of the Agreement, scope of work to be carried out by M/s 

Ecogreen Energy Pvt. Ltd includes setting up of waste processing facility (waste to energy 

plant & biological processing), sanitary landfill as well as manage the legacy waste at the 

site. The waste processing & disposal facility is to be set up on the land reclaimed from 

remediation of legacy waste. Copy of the concessionaire agreement between MCG & M/s 

Ecogreen Energy Pvt. Ltd is enclosed as Annexure I (134 pages). 

3.0 Findings/Observations of Constituted Committee:- 

3.1 Fire incidents at Landfill site: 

MCG was contacted to find out the details of major fire incident which took place on July 11, 

2021. Details of fire incidents, causes of fire as well as the remedial measures in place to 

check the fire incidents are given below: 

(i) Details of fire incidents: MCG has informed that the fire incident on July 11, 

2021 was the only fire incident happened at the sanitary landfill site till date. The 

location of fire was bioremediation site and its duration was from 11.07.2021 

evening to 12.07.2021 night (24 hours). The fire was controlled in the night of 

12.07.2021. The location at which the fire took place falls under the jurisdiction of 

MCG and maintained by M/s Ecogreen Energy Pvt. Ltd. 

(ii) Impact of fire incident on Air Quality 

There are 4 Continuous Ambient Air Quality Stations (CAAQMS) at Gurugram. 

• NISE Gwal Pahari (Approx distance from Bandhwari Landfill Site is 2 

Km) 

• Teri Gram (Approx distance from Bandhwari Landfill Site is 2 Km) 

• Sector-51 (Approx distance from Bandhwari Landfill Site is 12 Km) 
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• Vikas Sadan (Approx distance from Bandhwari Landfill Site is 18 Km) 

The Air Quality Index (AQI) data and the prominent pollutant for the month of July 

2021 at above 4 CAAQMS was examined to evaluate impact of the fire incident 

on the Air quality. AQI for the four stations of Gurugram for the month of July 2021 

is given in the table below: 

 
Date NISE Gwal Pahari 

( 2 km ) 
Teri Gram( 2 km)  Sector-51 ( 12 km)  Vikas Sadan( 18 km)  

1-Jul-21 149 
 PM10 

201 
 PM2.5 

162 
 PM10 

107 
 PM2.5 

2-Jul-21 139 
 PM10 

101 
 PM10 

148 
 PM10 

* 

3-Jul-21 90 
 PM10 

115 
 PM10 

111 
 PM10 

76 
 PM2.5 

4-Jul-21 93 
 PM10 

81 
 PM10 

111 
 PM10 

79 
 PM2.5 

5-Jul-21 120 
 PM10 

105 
 PM10 

103 
 PM10 

83 
 PM2.5 

6-Jul-21 107 
 PM10 

129 
 PM10 

139 
 PM10 

76 
 PM2.5 

7-Jul-21 119 
 PM10 

153 
 PM10 

118 
 PM2.5 

* 

8-Jul-21 121 
 PM10 

142 
 PM10 

125 
PM10 

* 

9-Jul-21 67 
 PM10 

82 
 PM10 

123 
PM10 

89 
 PM2.5 

10-Jul-21 
* 

91 
 PM2.5 

128 
 PM10 

69 
PM2.5 

11-Jul-21 64 
 PM2.5 

76 
 PM2.5 

138 
 PM10 

60 
 Ozone 

12-Jul-21 59 
 PM2.5 

82 
 PM10 

140 
 PM10 

66 
 PM2.5 

13-Jul-21 48 
 PM10 

62 
PM2.5 

75 
 PM10 

68 
 PM2.5 

14-Jul-21 
* 

82 
 PM2.5 

87 
 PM2.5 

54 
PM2.5 

15-Jul-21 52 
 Ozone 

53 
 PM2.5 

99 
PM2.5 

67 
 PM2.5 

16-Jul-21 51 
 PM10 

57 
 PM10 

107 
 PM2.5 

69 
 PM2.5 

17-Jul-21 
* 

71 
 PM2.5 

160 
 PM2.5 

89 
 PM2.5 

18-Jul-21 40 
 PM2.5 

74 
 PM10 

100 
 PM2.5 

72 
 PM2.5 

19-Jul-21 
* 

49 
 PM10 

62 
 PM2.5 

61 
 Ozone 

20-Jul-21 
* 

50 
 PM10 

* 
60 

 Ozone 

21-Jul-21 
* 

61 
PM10 

69 
 PM10 

60 
Ozone 

22-Jul-21 
* 

70 
 PM2.5 

82 
 PM10 

81 
 CO 

23-Jul-21 
* 

53 
PM10 

88 
 PM2.5 

64 
 PM2.5 

24-Jul-21 61 
 PM10 

81 
 PM10 

170 
 PM2.5 

87 
 PM2.5 
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Date NISE Gwal Pahari 
( 2 km ) 

Teri Gram( 2 km)  Sector-51 ( 12 km)  Vikas Sadan( 18 km)  

25-Jul-21 
* 

89 
 PM2.5 

170 
 PM2.5 

86 
 PM2.5 

26-Jul-21 
* 

69 
 PM10 

100 
 PM2.5 

66 
 PM2.5 

27-Jul-21 72 
 PM10 

128 
 PM10 

* 
131 

 PM2.5 

28-Jul-21 
* 

70 
PM10 

68 
 PM2.5 

68 
PM2.5 

29-Jul-21 
* 

67 
 PM10 

71 
 PM10 

39 
 PM2.5 

30-Jul-21 
* 

57 
 PM10 

83 
 PM2.5 

59 
 PM2.5 

31-Jul-21 
* 

41 
 PM10 

76 
 PM10 

52 
 PM2.5 

  

Good 2 3  1 

Satifactory 9 20 13 25 

Moderate 6 7 16 2 

Poor - 1 -  -  

Very poor - -  -  -  

Severe - -  - -  

 
(* Data not available) 

No significant variation was observed in the AQI at the stations located closer to the 

dumpsite (2 km distance) than those located further away (16-18 km) during the period 

fire incident has been reported at the site 

(iii) Cause of fire at landfill site: As informed by MCG, the fire took place at the bio-

remediation site. Aerobic decomposition of waste by bacterial activity raise the 

temperature up to 75 0C resulting in generation of “hot spot”. The generated 

methane gas during decomposition comes into contact of high temperature and 

results the fire. The fire at the Bandhwari land fill site occurred due to the formation 

of these “Hot Spots”. 

(iv) Remedial measures: The Committee observed during the visit that the 

temperature is being monitored regularly at windrows with the help of dial 

thermometer. The copy of temperature profile log book being maintained by MCG 

is enclosed as Annexure II. As per the copy of the logbook the temperature was in 

the range of 35 0C to 590C. Treated leachate is used to spray on the waste when 

rise in temperature is observed at the bioremediation site. Daily Bio-culture spray 

for decomposition and management of fire is being done on waste. One fire tender 

is available 24 X 7 and deployed on the site. (Relevant photographs are enclosed 

as Annexure IIa). It was also informed by MCG that the training has been 

provided to employees at site for using fire equipment. 
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3.2. Reasons for unauthorized persons working in the landfill premises: 

At Bandhwari site, there are three gates (gate no. 01, 02 & 03). It was informed by 

MCG that all three gates have guards 24X7 and the entry of the unauthorized person 

is not allowed and only authorized persons work at the site. 

It was also informed that visitors have to take permission from the plant in-charge and 

proper gate pass is issued to any visitor (Annexure III). During the visit, guards were 

present at the gate and committee did not observe any unauthorized entry during its 

visit. During the visit The Committee observed that gate pass issuing system was 

functional. 

3.3 Progress on remediation of legacy waste dumpsite 

 3.3.1 Treatment of legacy waste 

• 17 trommels of capacity 300 TPD each having screen size of 4 mm, 16 mm and 

35 mm have been installed (Annexure IV). 

• Approx 33,00,000 MT of legacy waste is dumped at the site as informed by MCG. 

CPCB had earlier inspected this dumpsite in January 2021 in O.A No. 514/ 2018 

and at that time also total dumped waste was reported as 33,00,000 MT indicating 

very little variation in the total quantity of waste dumped at the site. This is 

primarily due to the reason that fresh waste @ 2000 TPD is continued to be 

dumped at site. MCG informed that at present the processing capacity of legacy 

waste is 5100 TPD. It was also informed by MCG that processing of additional 

10000 TPD shall start by end of Oct-21, so total processing will be approx 15000 

TPD. It was informed by MCG that presently in January 2022 the same has been 

complied by MCG and total processing is 15,000 TPD. 

• Approx 2000 TPD (Gurugram 1100 TPD & Faridabad 900 TPD) of fresh waste is 

continued to be dumped at the legacy waste dumpsite. Hence, net 3100 TPD of 

waste is currently being remediated at the site. It was informed that MCG and 

MCF have identified separate lands for processing of daily fresh waste, but due to 

large scale public agitation, they are not able to divert the fresh waste to the 

identified sites. 

• The present height of the dumpsite is 38 m, as informed by MCG. As per report 

filed by CPCB in O.A 514/2018 in January 2021, the height of point of dumpsite 

was 40 m, indicating that there has been a very marginal decrease in height of 

the dumpsite during the intervening period. 

• Waste is first excavated and bio remediated via windrows, turning of windrows 
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and spray of bio-culture for 25-30 days (Annexure V). Waste is then turned 

periodically and temperature is noted. When temperature comes down to 35 0C, 

waste is brought to trommels for segregation. 

• Trommels are segregating waste into RDF, Inert and compost. Compost is sent 

for use in parks and RDF to Waste to Energy Plant at Sonipat and Cement 

plants at Mangrol and Nimach. Inert are used for filling low lying areas. 

Biomining Process Flow sheet is enclosed as Annexure VI. 

The present (January 2022) details as informed by MCG about Biomining of 

legacy waste (total waste Bio remediated, total waste available for biomining & 

total quantity of screened fractions formed & disposed) are given in table below: 

Total Waste 

Bio 

Remediation 

(MT)  

Total Waste 
Available for 
bio mining, 
after 35-40% 
decomposition 
against total 
Bio-
remediation 
(MT) 

Total 

Bio 

Mined 

waste  

(MT) 

Total RDF (MT) Total Compost (MT) Total Inert (MT) 

Obtained Disposed Obtained Disposed Obtained Disposed 

1402592 1023893 551947 220082 76226 111430 107455 215358 210995 

 

• There is difference in the waste available for Bio-Mining and total bio mined material. It was 

informed by MCG that this material was not bio-mined due to rain. There is also difference 

between the quantity of RDF obtained and the quantity disposed off. As informed, due to 

rain the moisture content of the RDF had increased and on the request of the cement plants 

and the Waste to Energy Plant the transportation of the RDF was put on hold. The 

transportation of the same shall commence as the material dry. Month wise Biomining 

Details at Bandhwari landfill site as provided by MCG is enclosed as Annexure VII. Copy of 

Biomining log book being maintained by MCG is enclosed as Annexure VIIa. It is observed 

that only 42 % of legacy waste dumped at the site has been remediated so far In addition, 

fresh waste approx 2000 TPD is continued to be received at the site hence there is no 

appreciable reduction in the total quantity of waste stored at the dumpsite. Further it is also 

observed that MCG has failed to adhere to the action plan submitted in Hon’ble NGT in the 

matter of Vivek Kamboj Vs. Union of India wherein it was submitted by Commissioner, MCG 

that by November, 2020, 20 working trommels would be installed at site and 27,00,000 

tonne of waste would be bio-remediated. ULB, Haryana should fix responsibility of the erring 

officers of MCG. 
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• Utilization of Screened fractions (Compost, Segregated Combustible Fractions 

(SCF) and Inert) 

Total quantity of segregated material utilized is 394676 MT which is 72 % of the total 

screened fraction produced indicating that approx one-third of the screened fraction 

produced has not been utilized so far. Details of utilization of screened fraction as 

informed by MCG is given below: 

� Compost/Good Earth Soil: 

Out of 111430 MT segregated good earth soil, 107455 MT has been utilized in 

green belts and parks of the Municipal Corporation Gurugram (MCG), Municipal 

Corporation Faridabad (MCF), Gurugram Metropolitan Development Authority 

(GMDA) & Faridabad Metropolitan Development Authority (FMDA). 

� SCF (Segregated Combustible Fractions)/RDF 

Out of total 220082 MT segregated SCF, 76226 MT has been utilized by Cement 

Plants i.e. J.K. Cement Mangrol, Ultra Tech Cement Nimach and Waste to Energy 

plant at Murthal, Sonipat. The relevant documents (Vehicles, net weight details 

verified by MCG, Delivery Challan and Weight at Dharmkanta) of the RDF 

transportation to these plants, work order issued and agreement with cement 

plants for disposal of RDF is enclosed as Annexure VIII. 

� Inerts 

Out of 215358 MT segregated inerts, 210995 MT inerts used for filling of the low 

lying areas and preparation of the Ramps at site. Work Order issued to M/s 

Samunder Singh and M/s Tanwar Enterprises for disposal of Compost & Inerts 

enclosed as Annexure IX. 

3.3.2 Action Plan for treatment of legacy waste 

The action plan to treat the legacy waste as provided by MCG is attached as 

Annexure X. As per the Action Plan - 

(a) The total quantity of legacy waste to be remediated is 3310000 MT. 

(b) The treatment of legacy waste shall be completed by July 2022 as per the 

quantity TPD mentioned in the action plan. 

It is observed that the action plan does not clearly indicate plan for treatment of 

fresh waste and the plan for utilization of screened fractions. 
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3.3.3 Leachate Treatment 

One Leachate treatment plant of 150 KLD and 2 Disc Tube Reverse Osmosis System 

(DTRO) of 200 KLD each have been installed, so the total treatment capacity of 

leachate is 550 KLD. One DTRO was operational during the visit. 

The sample of untreated and treated leachate was collected from the inlet and outlet 

of that plant and analyzed at HSPCB Laboratory. The analysis report of HSPCB 

Laboratory is enclosed as Annexure XI. All the parameters were found within the limit 

for treated leachate as specified in Schedule II of SWM Rules 2016 except total 

dissolved solids which was 3150 mg/L against the prescribed limit of 2100 mg/L. 

3.4. Progress on setting up of Waste to Energy plant 

MCG submitted that Waste to Energy shall be commissioned by October 2023. It will 

be an integrated waste management plant. The schedule for the commissioning of the 

plant in said time is enclosed as Annexure XII. Consent to Establish Common 

treatment and disposal facilities has been obtained (Annexure XIII) and 06 acre land 

out of total 10 Acre required land for Waste to Energy Plant has been reclaimed. During 

the visit it was informed by MCG that the complete land of 10 acres will be reclaimed by 

30th Nov 2021 and same will be handed over to concessionaire to commission the 

Waste to Energy Plant. As per updated information received from MCG, total 10 acres 

of land has been cleared by shifting the waste from area identified for Waste to Energy 

plant at landfill site and handed over to concessionaire on 07.12.2021. 

A meeting, chaired by Hon’ble CM of Haryana was held with the stakeholders on 

7.12.2020. In the meeting, Municipal Corporation, Gurugram was directed to Bio-

remediate the legacy waste in Bhandwari at the risk and cost of the Ecogreen. (Minutes 

of the meeting are enclosed as Annexure XIV).Thereafter, for reclamation of land 

identified for waste to energy plant, after tendering, work order dated 10.09.2021 for 

treating the legacy waste of total quantity of approx 200000 MT waste has been 

awarded by MCG to M/s The Peoples Association for Total Help and Youth Applause 

(PATHEYA), enclosed as Annexure XV. The committee observed the progress of 

reclamation as slow and MCG informed that due to the frequent rains the progress is 

slow. MCG also informed that the M/s The Peoples Association is bound to complete 

the work within given time line. For any delay there is a provision of Penalties/Liquidity 

damages, in the agreement, “In case of delay in completion of the contract, liquidated 

damages @ (0.5%) half percent of the contract value per week of delay subject to a 
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maximum of ten percent of the contract value should be levied on the contractor. The 

penalty damages mentioned in the Work Contract shall be levied on the contractor in 

addition to these penalties”. It was informed by MCG that PATHEYA has cleared 10 

acres land by shifting the waste from the area identified for the Waste to Energy plant. 

The bio-mining of 85000 MT of legacy waste has been completed till January 2022 and 

the processing of remaining 115000 MT waste is under progress. 

 

3.5. Sliding of garbage out side from the SLF 

As informed by MCG the western side of the site is vulnerable to sliding during 

monsoon due to increase in the moisture content of garbage. To prevent the same the 

remediation work is being done in that area by making steps instead of steep side 

slopes (photograph is annexed as Annexure XVI). It was informed that the remediation 

of this area will be completed within the 03 months. It will prevent the sliding of 

garbage. No sliding has been reported during the last one year. 

 

4.0 Recommendation: 

The Municipal Corporation, Gurugram and M/s Ecogreen Energy Pvt. Ltd. may be directed to 

implement the following for the effective implementation of the Solid Waste Management, Rules 

2016: 

� To make availability of Methane Gas Detectors at site so that area with high methane 

concentration can be identified and accordingly preventive actions can be taken. 

� To restrict smoking in all areas of the sanitary landfill. 

� Waste that is unloaded in the filling area should be examined visually for potential fire 

sources (glowing ash or glowing burning remains). 

� If fire sources are located, these have to be neutralized with cover material immediately. 

� Restriction of entry of unauthorized person should be ensured strictly. 

� The difference between the quantity of waste available for Biomining and quantity of 

waste biomined should be reduced by speeding up the Biomining work. 

� The RDF stored should be disposed off at the earliest. 

� The commissioning of the Waste to Energy plant should be ensured as planned. 

� Action plan shall clearly indicate plan for treatment of fresh waste as well as for disposal 

of screened fractions. 

� MC, Gurugram and M/s Ecogreen Energy Pvt. Ltd. will ensure that the processing of 

legacy waste at Bandhwari landfill site be done as per the timeline given in the Action 

Plan. 
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The Report is submitted for kind. consideration of this Hon'ble Tribunal. The direction passed 
by this Hon'ble Tribunal shall be co lied with in true lett~r and spi&, 

Chandra Kant Dlxit AkanshaT war, AEE Da.,;;;n Kamboj, 
Sc 'C', CPCB HS PCB, Gurugram (N) Tehsildar, . Gurgaon 
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Annexure-II 
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Annexure-IIa 
Temperature Measurement 

 
Fire Tender deployed at Bandhwari site 

 
Bio-culture spray on windrows 
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Annexure III 
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Annexure IV 
 
Trommel photos 
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Annexure-V 
     Photo of Windrows 
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Process flow of Bioremediation and Bio
 
 
 

 
 

Process flow of Bioremediation and Bio-mining

Annexure-VI 

mining 
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Annexure VII 
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Annexure-VIIa 
Bio-Mining Logbook 
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Annexure VIII 
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Work order issued to M/s Green Concrete Construction for disposal of RDF; 
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Work order issued to M/s Tanwar Enterprises for disposal of RDF
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Agreement for Disposal of RDF with M/s J. K. Cement 
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Agreement for Disposal of RDF with M/s Ultratech Cement Ltd. 
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Annexure IX 

Work Order issued to M/s Samunder Singh For disposal of Compost & Inert
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Work Order issued to M/s Tanwar Enterprises For disposal of Compost & Inert
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Annexure X 
The action plan provided by MCG for processing waste at Bandhwari landfill site is depicted 
below: 

 Sr. 
No.  

Month No. of  
Worki
ng 
Days 

Quantity of Waste 
Process per 
Day 

Waste to 
be 
Processed 
in Month 

Remarks 

(MT) 
1. April,2021 25 5000 125000 Average Working 

Days in Month are 
Considered 
25. 
The working days in 
Months of Monsoon 
Season and 
extreme cold 
condition are 
reduced. 

2. May,2021 25 5000 125000 

3. June,2021 25 6000 150000 
4. July,2021 20 8000 160000 

5. August,2021 15 8000 120000 

6. September,202
1 

20 9000 180000 

7. October,2021 20 10000 200000 
8. November,2021 25 10000 250000 

9. December,2021 20 10000 200000 

10 January,2022 20 10000 200000 

11
. 

February, 2022 25 10000 250000 

12
. 

March,2022 25 10000 250000 

13
. 

April,2022 25 10000 250000 

14
. 

May,2022 25 10000 250000 

15
. 

June,2022 25 12000 300000 

16
. 

July,2022 25 12000 300000 

Total 3310000  
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Annexure XI 
Analysis Report of Leachate sample 
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Annexure XII 
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Annexure XIII 
Consent to Establish 
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Annexure XIV 
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Annexure XV 
Work order issued to M/s The Peoples Association. 
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Annexure XVI 
Steps made to avoid sliding at the site 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 172/2021 

IN THE MATTER OF 

Poonam Yadav 

..Applicant ******** 

Versus 

State of Haryana 

.Respondent (s) 

INDEX 

Sr.No. Particulars Dated Pages 

Status report of Mr. Sanjeev 

1. Kaushal, Chief Secretary to 12.05.2022 1-4 

Government Haryana, on behalf of 

the State of Haryana in compliance 

of order dated 19 July 2021 of 

Hon'ble NGT. 

Placed: Chandigarh 
Dated: 12 May 2022 

Distfict Attorney 
O/0 Chief Secretary to Governmeñt Haryana, 

on behalf of State of Haryana 



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No.172/2021 

IN THE MATTER OF: 

Poonam Yadav 

********** ..Applicant 

Versus 

State of Haryana 
..Respondent (s) 

******** *** 

Response of the Chief Secretary to 

Government Haryana, on behalf of State of 

Haryana in compliance of order dated 19 July 

2021 of Hon'ble NGT 

RESPECTFULLY SHOWETH: 

1. That I, in my official capacity as Chief Secretary to Government of 

Haryana, am well conversant with the facts and circumstances of the present 

case and competent to file the present status report on behalf of the State of 

Haryana, on the basis of record/information made available by the Urban 

Local Bodies Department and other officers of the Government of Haryana. 

2. That the status report is being filed with respect to the directions 

dated 19 July 2021 issued by this Hon'ble Tribunal in the above mentioned 

Application which are to be complied with by the Commissioners of Municipal 

Aanhy, 



Corporations, Gurugram & Faridabad. Relevant part of the said order dated 

19th July 2021 is reproduced hereunder: 
"In view of above, to ascertain the factual status, we constitute a 

three-member Committee comprising CPCB, Haryana State PCB 

and the District Magistrate, Gurgaon. The Committee may visit the 

site, interact with the stakeholders and take assistance from any 

other individual/institution and give its report within one month by 

e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/ OCR Support PDF With a copy to the Chief Secretary, 

Haryana. The report may inter alia include causes of fire, reasons 

for unauthorized persons working in the landfill premises, progress 

on remediation of site and setting up of waste processing plant in 

furtherance of order of this Tribunal dated 7.4.2021 in OA 

514/2018, steps taken by the MCG to prevent sliding of garbage 

mound due to fire and during monsoon and status of compliance of 

Rules on relevant aspects. The report may also mention status of 

legacy waste dump site in terms of order dated 17.7.2019 in OA 

519/2019. 

The Chief Secretary, Haryana may give response within one month 

thereafter about remedial action taken to comply with the law and 

steps taken against erring officers for failure for long time to 

remedy the situation resulting into such ugly situation. The 

monitoring mechanism in place to ensure that such failures do not 

happen may also be mentioned. The report may be furnished by e- 

mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/ OCR Support PDF 

/wwanuc4a 
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3. That vide aforesaid orders, a joint committee of CPCB, HSPCB and 

District Magistrate, Gurugram was constituted to submit a report, inter alia, 

on causes of fire, reasons of unauthorised persons working in landfill 

premises, progress on remediation of site and setting up of Waste 

Processing Plant in furtherance of order of this Tribunal dated 7 April 2021 in 

OA 514/2018, steps taken by the MCG to prevent sliding of garbage mound 

due to fire and during monsoon and status of compliance of Rules on 

relevant aspects. 

4. That the report of the Joint Committee had been reported to have 

been received and a review meeting was convened on 06 May 2022 with the 

Commissioners of Municipal Corporations Gurugram & Faridabad, Additional 

Chief Secretary to Government Haryana, Environment, Forest & Climate 

Change Department, Director, Urban Local Bodies, officers of Haryana State 

Pollution Control Board and Deputy Commissioner, Gurugram. 

5. That the report of the Joint Committee was discussed in detail and it 

was observed that the report is sketchy and does not serve the purpose for 

which the Committee was constituted by the Hon'ble Tribunal. The report 

was incomplete as it does not contain specific actionable points and does not 

bring out the defaults properly to enable decision making for drawing a 

proper action plan for mitigation of the situation. Further, it was observed 

that the officers who participated in the so called proceedings of the Joint 

Committee were of a considerably junior level who could not have done 

justice to the task handed over by the Hon'ble Tribunal. To cite an example, 

the Deputy Commissioner Gurugram has himself neither visited the site nor 

participated in the deliberations of the Joint Committee. Only a Tehsildar had 

been deputed to perform the task on his behalf. Similarly, the Scientist 

deployed by the Central Pollution Control Board and Environmental Engineer 

deputed by the Haryana State Pollution Control Board should have been of a 



senior level so that they could identify faults of officers responsible for 

necessary action that was required to be taken in the management of the 

issues concerned. It was therefore decided to direct that the Deputy 

Commissioner as Chairman, Senior Environmental Engineer from State 

Pollution Control Board and a Senior Officer of Central Pollution Control 

Board should personally join the field inspections and then 

recommendations. 

6. It was felt that the Committee must revisit the site immediately and 

prepare the report containing specific actionable points as well as the names 

of officers found deficient in performing the assigned tasks within fifteen 

days. 

7. It is submitted that immediately thereafter on receipt of the revised 

report, the response will be filed before this Hon'ble Tribunal. The aforesaid 

response may kindly be accepted and be placed on record before this 

Hon'ble Tribunal. 

Respondent 

waw 
(Sanjeev Kaushal) 

Chief Secretary to Govemment Haryana, 
on behalf of State of Haryana 

Placed: Chandigarh 
Dated: 12 May 2022 

VERIFICATION: 
Verified that the content of para no.1 to 7 of the status report are 

true and correct to my knowledge derived from official record. No part of it is 

false and nothing has been concealed therein. 

Respondent 

Placed: Chandigarh 
Dated:12 May 2022 

mawau 
(Sanjeev Kaushal) 

Chief Secretary to Govermment Haryana, 
on behalf of State of Haryana
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